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We have heard M r.H.C.SUbudhi,leatned 

ocunsel for applicant and seen the application. 

Learned ca.insel for applicant does not want to 

pi r su e this OA and he wan ts to wi thd raw the same 

for pursuing it at the appropriate forum.In 

vi 	of this, learned ccunsel for the applicant 

is permitted to withdraw this OA for filing it 

in the proer form if: so advised. 	J' 
c c-c hai rm1 
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iiem..) er (Judi.) 


